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(Shri Gurudas  Das  Gupta) 

far as tackling the problem of Punjab is 
concerned f 

Thank you, Sir. 

THAKUR JAGATPAL SINGH : Why 
is your party joining hands with... (/«- 
terruptions) 

SHRI GURUDAS DAS GUPTA : You 
are a (.finterruuptions) You are a* I put 
it on record. 

THE VICE-CHAIRMAN   (SHRI V. 
NARAYANASAMY): Take your seat. 

Now, there is a message from the Lot 
Sabha. 

MESSAGE FROM THE LOK SABHA 
The   Appropriation  (No. 5)   Bill,   1989 
SECRETARY-GENERAL: I have to 

report to the House the folio wing mes- 
sage received from the Lok Sabha, signed 
by the Secretary-General of the Lok 
Sabha : 

"In accordance with the provisions of 
rule 96 of the Rules of Procedure and 
Conduct of Business in Lok Sabha, I 
am directed^to enclose the Appropria- 
tion (No. 5) Bill, 1989, as passed by 
Lok Sabha at its sitting held on the 12th. 
October,   1989. 

"The Speaker ha? certified that this 
Bill is a Money Bill within the meaning 
of article HO of the Constitution of 
India." 

Sir, I.Jay a copy of the Bill on the 
Table. 

* ————- ■ 

RESOLUTION RE. PRESIDENTS PRO- 
CLAMATION UNDER ARTICLE 356 IN 

RELATION TO PUNJAB—CONT». 
THE VICE-CHAIRMAN (SHRI V. 

NARAYANASAMY):iMr. Hanspal. Five 
Minutes. 

†Expunged as ordered by the Chair. 
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problem properly. But what has this Gov- 
ernment done in two and a half years 
while it has been there ? Mishandling has 
been worse than ever and the number of 
lives that have been lost, their number is 
very much greater. 

There is no doubt that the Akali Dal 
Longowal Government was brought down 
because the Central Government did not 
implement the Rajiv-Longowal Accord and 
that made the position of the Chief Minis- 
ter of the Akali    Dal    Longowal Party 
weak in his own State, Now in the last 
two and  a half years massive measures 
have been taken    to eradicate terrorism 
but without "much success. An honest and 
realist police man who was considered a 
super cop has finally come to realise and 
has the courage to    admit publicly that 
their policy was wrong. He realised that 
by lifiing Tmore    terrorists,    you cannot 
light terrorism, which can only be done 
by winning the hearts and minds of the 
people. He also admitted that villagers do 
not like terrorists, but they like the police 
even  less   which   means   that   they   like 
the    Government    still  less.      He   fur- 
ther went on to isay that we need" more 
Chaman Lais and not Govind Rams. The 
Central Government, finding Mr. Ribeiro 
an embarrassment,   has decided to send 
him abroad as an Ambassador, But    the 
repressive policies are still continuing.    If 
these repressive policies continue for the 
next six months, 1 cannot see how many 
change is likely to occur. Maybe, at   this 
moment the terrorist activity is less. But it 
does not mean that it has been eradicated. 
Another point I would   like  tomention   is 
that holding election there only for Par- 
liament is not a step in the right direction. 
I do not consider that it is being honest- 
ly projected.  I think    that the Congress 
Party feels that   tbey ean    manage this 
election, the same way that they managed 
elections at one time in Assam. But they 
will not be able to manage the Assembly 
elections.  They  are  hoping that thereby 
if they can manage this election and get 
more Members    from the Congress  (I) 
Party, H will enable them t0 influence the 
Assembly elections later on. 

AN HON. MEMBER: Will it happen7 

SARDAR JAGJ1T SINGH AURORA: 
Yes, that can happen. There will still be 
President's rule. That is why I say <hat 
one cannot help wondering whether the 
Government is sincere about solving the 
Punjab problem at all. Is it blind or is it 
willingly wearing blinkers or is t interested 
in using it once again for the coming elec- 
tons which, I must say the Prime Minister 
its already using it by calling the Amand- 
pur Sahib Resolution anti-national all over 
again? I wish to emphasise that Khalistan 
is not the real problem in Punjab. Except 
for a few militant groups, the people in 
general neither want it nor they are striv- 
ing for it. What is sustaining violence it* 
Punjab is the police excesses and depreda- 
tion and the lack of courage by adminis- 
tration to take action agatast the wrong- 
doers. 

Let us not forget one very great factor 
which  gives  credibility  to  violence      iQ 

Punjab, is the massacre of innocent peo- 
ple in Delhi and elsewhere in November 
1984.     What makes it worse is the lack 
of will, or should i say the deliberate re- 
luctance of the Government,  to punish 
the guilty.   I would like to bring to the 
notice of the House that till today     no 
FIRs have been filed against those res- 
ponsible for the killing of 1409 people, 
out of 2773 who were killed.     If     the 
Government was really concerned   about 
it and Sincere about it, at least     these 
FIRs should have been filed.     It is true 
that six people have been committed for 
life by a lower court but the case     has 
to go to the High Court and we    dont 
know what finally happens.   In the mean 
time, the Jain-Banerjee Committee as well 
as Justice Kapur Committee which were 
set up go into the wrong-doings of    the 
civilians and the police respectively. What 
has happened to them?     As far as Ka- 
pur Committee is concerned,  it      never 
saw the light of day and Justice Kapur 
eventually in  disgust      resigned.      Jain- 
Banerjee  Committee  made    an     earnest 
effort a stay order was   obtained   from 
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[Sardar Jagjit Singh Aurora]. 
the High Court. This Committee was 
formed in February 1987 a"d stay order 
was obtained soon after that, and even- 
tually only this month, the High Court 
has struck down its appointment and the 
Committee has been declared illegal. So 
whatever was done by this Committee is 
infructuous. It is surprising to note 
that neither the legal luminaries at the 
Centre nor the legal experts of Delhi Ad- 
ministration could foresee that the Com- 
mittee they had formed had certain legal 
flaws.. I cannot help feeling that there 
was  something  deliberate  about    it. 

Lately, the Prime Minister appeared on 
the T.V. where he addressed a group 
of some of the Sikhs and he told them 
that he is going to take very strong ac- 
tion against the wrong-doers_ i would 
now like to see, before the elections, what 
result he is able to produce, or whether 
it is one of those false promises where 
no action is eventually taken... {Time 
bell rings). I am just concluding. 

Regardless of the blatant one-sided pro- 
paganda which the Government is carrying 
on in the electronic media and a new 
yojna-everyday, the present Government's 
credibility is at a low ebb. because of 
the Bofors and other corrupt actions. 
The failure in Punjab does not add any 
lustre to this image. In fact, it is a 
very big smudge. If the Government is 
interested in producing a better image il 
is possible provided within next three 
months it sets about and takes action in 
Punjab to win the hearts and mind of 
people.and try to bring about normalcy, 
so that both the elections to the Parlia- 
ment and to the Legislative Assembly are 
held together. Then the Government 
will not be blamed of trying to take an} 
undue advantage out of it. 

Lastly, I would like to mention on 
more thing and that is the manipulativi 
policies of the Government, Througl 
mainipulation the Government has alway 
been trying to break up the Akali Da 
and even today that practice goes or 
Leaders are taken custody and sent awa 
down South or somewhere where nobod 
can ment them.     Even today people in 

-   custody are being     treated      differently. 
Some are given special treatment while 
others are not allowed to meet visitors at 
all. This sort of distinction, where the 
law is totally ignored, does not create an 
atmosphere  of  confidence   and   it      does 
not speak well of good  and honourable 
intentions  of the Central Government, 

I would like to end up by demandings 
the release, of all political leaders of the 
Akali Dal. 

Talking   about  manipulation,   lately the 
Government ha's started hobnobbing with 
the  extremists  and  the  group  is  Manjit 
Singh's  All  India  Sikh  Students  Federa-^ 
tion.     This All India sikh Students Fede- 
rationManjft Group, has been permitted 
to hold a political meeting in a    Guru- 
dwara, where slogans were raised against 
the integrity of thg country and no    ac- 
tion was taken against them.     This group 
one  day  decided to gherao one of police 
centres,  so-called      interrogation   centres, 
and action was taken to stop it.     It was 
considered perfectly legal to stop   peace- 
ful  citizens from picketing these interro- 
gation centres which are  not    interroga- 
tion centres, but torture    centres.      Here 
atrocities are committed on innocent wo- 
men.    But do we    want to    use    police 
force? When they are   indulging in anti- 
national  slogans.  Does  this    not      seem 
.strange?    The aim is to    weaken    , the 
Akali Dal moderate groups by giving pro- 
minence to extremists. 

THE VICE-CHAIRMAN (SHRI V. 
NARAYANASAMY): Try to conclude 
now You have already taken ten min- 
utes. 

SARDAR JAGJIT SINGH AURORA: 
I am finishing now. I will end by saying 
that having no faith and trust in this 
Government. I feel that the, prolongation 
of President's rule would be another dis- 
aster and I am totally against it. 

THE  VICE-CHAIRMAN   (SHRI      V. 
NARAYANASAMY).   Shri  CTiitta Basil. 

Not there. Shri    Ram Awadhesh   Singh. 
The time allotted for you is five minutes. 

I    Try to make all the points in five minutes. 
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|        THE VICE-CHAIRMAN  (SHRI     V. 
NARAYANASAMY):   Ram  Awadheshji, 
try to conclude.    You have atoeiady spo- 
ken for more    than   eight -minutes.. (In- 
terruptions). ,Yow   time was   five   min- 
utes and you have already    taken more 
than eight     minutes.     Pleasa try     to 
conclude 

THE VICE-CHAIRMAN (SHRI V. 
NARAYANASAMY): Don't reply to 
Interruptions,      Speak on. 
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THE VICE-CHAIRMAN (SHRI V. 
NARAYANASAMY): Try to conclude. 
I will call the next speaker. 

THE VICE-CHAIRMAN (SHRI V. 
NARAYANASAMY); Please conclude. 
You have taken more than eleven min- 
utes. :i ■ a. ■    -■'.:■: 

 

THE VICE-CHAIRMAN (SHRI V. 
NARAYANASAMY): Try to conclude. 
You have taken more than fifteen min- 
utes. . 
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THE   VKJJi-tJHAlKJVlArt      (snw       ». 
NARAYANASAMY): Any reference 
about the Prime Minister will not go on 
record. 

SHRI RAM   AWADHESH    SINGH:* 

PROF. SOURENDRA BHATTACHAR- 
JEE (We<st Bengal);  Sir, there is     little 
left to discuss regarding the Punjab situa- 
tion.      So far as Punjab is    concerned, 
the most mysterious thing is that there is 
 a snag enabling the Government to intro- 

      duce emergency in Punjab at any     point 
      of time. That is according to its pleasure 
       and  when that happens, if that happens 
       many things  can  be  done    conveniently, 
      meaning elections and things like      that. 
      Now,  this extension of President's    rule 

in  Punjab for another six    months>      I 
would request the Home Minister kindly 
to explain where it will lead us to,. So 
far as Punjab is concerned, whether day 
after day you would be having the   cold 
statistics of so many murders of so many 
encounters  and  other  ghastly  acts,  whe- 

                                                                                 ther  these  things  will  continue  to      be 
taking place.     At the same time,     whe- 
ther there  will be  some secret    parleys 
between the Government of India      and 
Simranjit Singh Mann.     As Gen. Aurora 
has said and reported in the Press    also 
some secret parleys are going on between 
the Government of India and the AlSSF 
of Manjtt Singh.     May I know whether 
these things should continue as was alleg- 
ed by the hon  Member Mr. Gnrudas Das 
Gupta?      The tie-up of the Congress(I) 
with the terrorists> with the fundamenta- 
lists  or  its  sectarian interests     sacrifices 
the greater national interest.     The friends 
on that  side perhaps forgets the history 
also.     The Sarkaria Commission was set 
up by Mrs,   Gandhi to examine   among 
other things the relevance or otherwise of 
the  Anandpur  Sahib  resolution,    ft TO 

    not out of hand declared to be something 
    anti-national, to be something which cons- 
     tituted a treason      This history has     to 
     be kept in view.      Now, it has already 
    been said that it is neceary to evolve    a 
    national  consensus  to find  a  solution to 
    the Punjab problem.     The Are of Punjab 

*Not recorded. 

THE VICE-CHAIRMAN     (SHRI     V. 
NARAYANASAMY):  You have      taken 
more than seventeen minutes. You wan- 
ted two minutes.      Those two    minutes 
are also over. 

THE VICECHAIRMAN (SHRI V.
NARAYANASAMY); I will not allow
you to make a reference to that. I am
BOW going to call the next speaker. You
kiadly take your seat. You have already
takon 25 minutes. 
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.has  now spread t0 Kashmir and    with 
Punjab and Kashmir aflame, you can very 
well realise, what will be the position of th 
sensitive western border of the coun- 
try, what position it h in.      It is not   a 
question of trying ,to score, a point over 
this Member or that.      Try to take   to 
heart the essence  of the tragic situation 
in Punjab       You have played with    fire 
for too long, i have even if we demand 
a  popular Government  tomorrow,   Presi- 
dent's  rule  would    continue.      But   , if 
there is a solution, ponder over that,   try 
to give a reply, try to give a time-frame. 
Under the  President's rule, the Centre is 
responsible for it.      Mr; Buta Singly    as 
the Home Minister is responsible for   it. 
He is not there just,to secure the transfer 
of Mr. Rebiero and continue Mr. K. P. S. 
Gill, whose case of insulting a lady IAS 
officer is still pending in court and'    is 
not yet settled.      You will have to   give 
a time-frame within which the situation in 
Punjab is changed.      Before I conclude, 
I would be failing in my duty if I do not 
refer to the peculiar tiaution arising   out 
of the court verdict regarding the     Jain- 
Banerjee  Committee.      This was related 
with the demand of the people of Punjab 
for punishment, of those responsible    for 
the ,19?4 riots in the  wake of Shrimati 
Indira   Gandhi's   tragic   murder.       This 
Committee indicted a person who has been 
made the    General     Secretary of Delhi 
Congress Committee it indicated a Cabi- 
net. Minister,   a  Minister   of  State   and 
other functonaries of the ruling party al 
the   Centre. 

Now mysteriously, the notification an- 
nouncing the appointment of the Commit- 
tee has been found to-the faulty by the 
court. I would request and demand of 
the Home Minister to state what step 
have been taken to remove these disqua- 
lifications and enable this Committee tc 
carry on its functions so that those res 
ponsible for the carnage of Novembe 
1984 in Delhi, are brought to book an 
given ideal punishment as tfiat is cruris 
to assuage the aggrieved feelings of th< 
State and on its face the lasting peace ii 
Punjab which is again a guarantee of thi 
country's security also. With this re 
quest to the Home Minister,, the propo 
nent of the Statutory Resolution, i     an 

 

   thankful to you for giving me this oppor- 
    tunity  
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Mr. Vice-Chairman, Sir, the Home Mini- 
ster got me wrong totally. I did not 
compare, .(lnterruptidis). I never com- 
pared Punjab with Sahara. I have said 
that the Government policies give us the 
Impression as if we are passing through 
the Desert of Sahara because they have 
no political initiative. This is what I 
said. 
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we are willing. Under the broader 
framework of the Rajiv Gandhi-Longo- 
wal Agreement, under our Constitutional 
framework We are willing. But, can 
anybody lay his finger on the political 
programme of these elements who are 
fighting against the nation as a whole? I 
would like to know this especially from 
the hon. Member from the Janata Dal. 
Is it not a fact that a senior leader of 
the Janata Dal has been indulging in 
activities which are directly supporting 
separatism in Punjab? Interruptions), 
Unfortunately on the fateful.. (Interrup- 
tions), 

SHRI    M, S.    GURUPADASWAMY: 
No. We repudiate that insinuation. No 
party member has supported a separate 
State for Punjab. 

SHRI BUTA SINGH; I am sure Shri 
Jethmalahi is still a member of the 
Janata Dal. 

SHRI M, S. GURUPADASWAMY: 
Even that is not true. 

SHRI BUTA SINGH; IS he not a 
member of the Janata Dal? When was 
he expelled? 

SHRI M. S. GURUPADASWAMY: 
Mr, Jethmalani has also made it very 
clear on the floor of this House, 

SHRI BUTA SINGH; I thought you 
are saying that Mr. Jethmalani is not a 
member of the Janata Dal. 

SHRI M, S. GURUPADASWAMY: 
He is definitely a member. He is a 
member. 

SHRI BUTA SINGHT If it is so, then 
please sit down and listen to what I am 
going to tell you, 

SHRI M, S. GURUPADASWAMY: 
He has repudiated that charge. 
 
 
 
 
 
 
 
 
 

stiKl BUTA SINGH men nsien. IOU 
cannot repudiate it. It does not lie 
within you. Jethmalani does not owe 
you. He does not represent you. He 
has clearly told in the United States,'he 
has clearly told in the United Kingdom, 
that he is a representative of Mr. V. P. 
Singh, All others in the Janata Dal he 
has categorised as buffoons. If you want 
to become one, I have no objection. He 
says that he represents only V, P. Singb. 
And he says that V. P. Singh is the only 
leader who can lead India and those who 
don't care for V, P. Singh will be expelled 
from the party.     This is what he says. 

I may inform the hon. Members here 
that on the unfortunate day when the 
tragedy occurred in Moga when BJP and 
RSS worksrs were gunned down, on the 
same day Jethmalani's organisation held 
a two-day seminar in Chandigarh. And 
what did they do? They propagated the 
thesis of separatism. Mr. Jagjit Singh 
Aurora is not here. They propagated the 
thesis of separatism. They,did not pass 
a Resolution condemning the brutal attack 
on those people who were killed in Moga. 
And he claims that Mr. Jethmalani is do- . 
ing national Service. If you have courage, 
please speak up. See what he has told in 
in a gurudwara_ See what he has lectured 
in New York City University and in the 
gurudwaras in New York. Then you will 
come to know how he has been going " 
round Congressmen in the United States, 
propagating separatism, 

SHRI M, S.    GURUPADASWAMY: 
He has taperecorded his speech in Ame- 
rica which has been produced in the 
Press here. He has denied all fhe char- 
ges you are making against him. 

SHRI BUTA SINGH; I am sorry. 
You are risking your credibility. Do not 
speak on behalf of Mr, Jethmalani. I 
know Mf. Jethmalani. He can ditch 
Hegde. He can ditch V. P, Singh, He 
can ditch you also. He is a known slip- 
pery customer. Do not be dead  
about him. What has he said in the 
Supreme Court after the execution orders 
were passed? Did he not abuse the 
judiciary of this country,   the     highest 



[Snri.Buta Singh]  
court? Have you ever said anything oh 
that? He has gone on record.. (Interrup- 
tions) He has'.. (Interruptions) the killers 
of Mrs. Gandhi the greatest leader of our 
times. What do you say? You must know 
the man about whom you arc talking. One 
day you will have to take back your words. 
Do not be so sure about him. He is 
outright against national interest, the 
least said. On the same day, Madam, 
the unfortunate day on which the Moga 
killings took plade_ Mr. Jethmalani's orga- 
nisation held a seminar in Chandigarh, 
passed ail Resolutions supporting the 
separatist demand including the Anandpur 
Sahib Resolution, but did not say a word 
about terrorism, did not say a word about 
the killing of innocent people in Punjab. 

The situation in Punjab has definitely 
improved. I dare way( with full confi- 
dence, that gurudwaras are no more 
available to the terrorists. Harmandir 
Saheb is completely liberated. All im- 
portant gurudwaras in Punjab are no more 
available to the terrorists. No saner 
people in Punjab, either Sikhs or Hindus, 
ever give any quarter to these people. 
Fundamentalist propaganda has been stop. 
ped. The so-called Reforms Movement 
has been given up. Is this not an 
achievement? 

Yes, killings are there, because they are 
getting superior weapons. The forces 
which are opposed to our country are 
sending them weapons. Across the bor- 
der weapons are available. There is 
a large-scale smuggling of drugs and 
narcotics. The money from that smug- 
gling directly is ploughed in buying wea- 
pons from the international market. (In- 
terruptions). 

SHRI GURUDAS DAS GUPTA; Why 
dent you name the countries? 

SHRI BUTA SINGH: Those countries 
are well known. Who is supplying arms 
to Afghanistan? Don't you know, Mr. 
Gurudas Das Gupta? Have I to name 
it? Yon can ask your big brothers, who 
Is arming Afghanistan with the latest 
weapons and throueh. which countries the 
arms art coalings 

SHRI GURUDAS DAS GUPTA: You have to 
record our protest with America. 

SHRI BUTA SINGH: We have don* 
it. We have done it on a number of 
occasions. We have done it at the level 
of Home Secretaries We have dune 
it at the level of Home Ministers. We 
have done it at the level of Prime 
Minister. We have done it and we will 
continue to do it.. Only recently, the 
Home Secretary of Pakistan was here. We 
have given him the instances, exact ad- 
dresses, number of people and the names 
of officers who are training these elements 
against India Also we hav? given them 
the list of all those who are wanted by law 
in our country. We have asked them to 
transfer these persons because they have 
agreed that the fugitives from law will be 
transferred. They will be sending us 
the people. But we can be only'hopeful. 
We cannot say like Mr Shanker Sinh 
Vaghela that our Army should go. I 
think it is not so easy to do that. But 
we expect that the Government of Pakis- 
tan will respond 'to it. Yes, there are 
difficulties for Mrs. Benazir. She is 
facing her difficulties. But we, as an 
organised and constitutional Government, 
have to deal through the channels that 
are available to us. We will do that. We 
are fully in command. So far as the 
situation is concerned, we are doing our 
job. But, at the same time, we would 
like them to co-operate with us both 
in Jammu and Kashmir and in Punjab! 

I am told—I was not here—that Renu- 
kaji read something to prave that wha»is 
happening in Punjab is being done by 
the Government. Shri Shanker Sinh Va- 
ghela also said that we are responsible. It 
is a matter of shame' that my friends are 
relying on the literature published by the 
enemies of the country There was a 
fantastic story put up 'by somebody in 
the  United States,     by somebody called J     
Zuher Kashmiri and Briaan Macarthrew j     It 
could have   been even Mr.  Jethmalard. also. 
He is also doing the same thing. 
He has given a story that the Air India 
plane was blown up by the Government 
of India. It is a shame to believe such 
stories. It is a shame to think of such 
things.      These are Pakistani       agents. 
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These are C.I.A. agents who are publish- 
ing such books against India and you are 
prepared to believe them and quota them 
here in Parliament. 

S
HRI BUT A SINGH; I think Reuu- 
kaji sent this magazine to me. That is 
why I am quoting it. These are the 
very elements which are working against 
our country. Therefore, we must be 
proud  of our      heritage. Everybody, 
whosoever be is and to whichever party 
he belongs, should be proud of it. 

SHRi PARVATHANENI UPENDRA: 
What about pilots? A pilot has become 
the Prime Minister overnight Overnight 
a pilot has become the Prime Minister. 
(Interruptions) 

Madam Deputy Chairman, if a 
8.00 P.M.    man - who was    doing    disco 

dancing a Pilot doing disco 
dancing could become a Prime Minister, 
there is no harm in an Actor becoming a 
Chief  Minister   (Interruptions). 

SHRI  V.  GOPALSAMY;   You should 
be ashamed.      He has given interview to 
the    worst sex magazine of this world,   the 
Penthouse. (Interruptions). 

THE DEPUTY CHAIRMAN:     Please sit 
down. Don't make noise. 

THE MINISTER OF PARLIAMEN- 
TARY AFFAIRS AND THE MINISTER 
OF INFORMATION AND BROADCAS- 
TING- (SHRI H. K. L. BHAGAT): If 
Mr. Upendra would oglige let him tell 
us whether it is not a fact that his Chief 
Minister opposed Operation Black Thun- 
der.  

SHRI PARVATHANENI UPENDRA; 
Yes, we opposed it. That was the biggest 
blunder you had committed in your Pun- 
jab policy. We opposed. Operation Blu- 
estar and not Operation Black Thunder. 
We opposed  Operation  Bluestar... 

SHRI H. K. L. BHAGAT; He has 
confirmed it. today. I thank him for con- 
firming it.  (Interruptions), 

 



 

In 1984 riots, how many people have 
been convicted, and hpvr many people 
were challaned? Madam, everytime 
when there was a discussion on Punjab, 
I have been giving the figures. But, un- 
fortunately, he fails to revive his memory. 
He carries on with his old memory. Now 
let   me give  the  figures.   (.Interruptions) 

SHRI MOTURU HANUMANTHA 
RAO (Andhra Pradesh): His leader was 
a pilot, 

SHRI BUIA SINGH; Yes, I am proud 
of my leader,    he whole country is proud 
of my leader. 
{Interruptions) Madam, I was going to 
share with this august House the infor- 
mation with regard to the 1984 riots... 
(Interruptions) The total number of chal- 
lancs that were put up was 225. And the 
number of cases covicted was rruptions) The 
number of cases acquit- 
ted »s 56..., 

SHRI PUTTAPAGA    RADHAKRISH- 
NA (Andhra Pradesh) ; Madam, Buta 
Singh's remarks against the Chief Minis- 
ter of Andhra Pradesh should be expung- 
ed from the records. 

SHRi BUTA SINGH: The number of 
cases dropped or withdrawn rs 21, The 
number  of  cases...   (Interruptions) 

THE DEPUTY CHAIRMAN; I think 
neither 'pilot' is unparliamentary nor 
'natak' is unparliamentary. I will see 
the record because I don't think that 
these two words are unparliamentary. 

SHRI V. GOPALSAMY; What about 
disco dancing? 

SHRI PARVATHANENI UPENDRA: 
Disco dancing is also not unparliament- 
ary.   (Interruptions) 

SHRI BUTA SINGH: Madam, the 
number of persons involved in 225 cases 
was 2,329. The number of people con- 
victed was 80. And the number of people 
acquitted was 346. This was the action 
taken as a follow-up of the 1984 Riots 
Report. So far as the question of widows 
was ceneerned, not only they were pro- 
vided with accommodation, but a regu- 
lar pension1 of Rs. 40o per month was 
also given to them. Most of them 
were given jobs in Government agen- 
cies t public undertakings and where- 
ver it could be possible, A few of them 
who are unemployed are getting pen- 
sion from the Punjab Government. 
(Interruptions). 

SHRI B. SATYANARAYANA REE- 
DY (Andhra Pradesh) But what about 
those who are guilty. They are still 
in the Government. 

. 

SHRI BUTA SINGH; I cannot con- 
vince a closed mind Reddyji* 1 can 
only argue with a mind that is open. 
Yes, we have taken action and action 
is continuing, action has not stopped. 
Action is continuing. Therefore, , 
Madam, j. want to mention to this 
august House that those who are pour- 
ing sympathy lor the terrorists who 
are killing innocent people, they should 
go and visit Punjab. I would welcome 
some of the hon. Members front the 
Opposition, (interruptions). It is only 
the Congress Party, the Communist 
Party of India (Marxist) and the Co- 
mmunist Party of India and a few or- 
ganisations who are braving the guns. 
They are braving the bullets. and 
they are fighting against the enemies 
of the nation, This fight will contiue 
however long and howsoever trying this 
fight may be. We are baund to liberate' 
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Punjab and we are pledged to main- 
tain the unity and integrity, of the 
country at any cost. 

With these words I commend to this 
House to pass this Resolution unani- 
mously.  (Interruptions), 

SHRI V. GOPALSAMY : What does 
he  mean  by   liberating ?   {Interruptions) 

THE DEPUTY CHAIRMAN;: Now, 
hon. Members, it is very late in the 
night. Let me put the motion. I shall 
now put the amendment moved by 
Shri Satya Prakash Malaviya to vote. 
The question is: 

"That in the said Resolution in 
the fourth line, for the words "for a 
further period of six months" sub- 
stitute the! words 'upto the 3ist Dec- 
ember, 1989.1 " 

The motion was adopted. 

THE DEPUTY CHAIRMAN; J shall 
now put the Statutory Resolution to 
vote. 

SHRI M. S. GURUPADASWAMY: 
Madam, in our considered view .... 
(interruptions): Please allow m© to 
speak. Madam, in our considered view 
the Punjab problem was a creation of 
the Congress and the Punjab problem 
cannot be solved by the Congress Gov- 

• ernment and the problem of the State 
cannot be solved so long as it is under 
the President's rule. The President's 
rule has failed to solvee this problem 

• for the last two and a half years. 
Therefore, madam, we the Opposition 
oppose the continuation of the Presi- 
dent's rule further and in protest we 
walk out. 

(At this stage some hon. Members 
left the Chamber,        | 

THE DEPUTY CHAIRMAN; I shall 
now put the motion. 

The question is 
"That this House approves the 

continuance in force of the Procla- 
mation issued by the President on 
the 11th May, 1987, under article • 
356 of the Constitution, in relation 
to the State of Punjabt for a further 
period of six months' with effect 
from the 11th November, 1989." 

The motion was adopted. 

THE DEPUTY CHAIRMAN:- We 
shall now take up Short Duration. Dis- 
cussion on the communal situation in 
the country. 
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THECOUNTRY 
SHRI V. GOPALSAMY (Tamil 

Nadu): We are tired and exhausted. 
Let us have it tomorrow. 

THE DEPUTY CHAIRMAN; Have1 

some respect for the Member; he is 
on hia legs. You walked put and 
walked in; let him speak. 

SHRI V. GOPALSAMY; We have 
great respect for him but' let us do it 
tomorrow. 

 




